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MR, DEPUTY·SpEAKER: The result· 
of tbe diviliol) i. : 

A,.; 41; Noes: 69. 

MR. DEPUTY SPEAKER: The molion 
is not catried by a majodly of the lolal 
membel ship of Ihe Housc and by a majority 
of nol ItSS than Iwo-tI-ird. of the Members 
present and vOling. 

The mutlo- 11'", "ela.II'.d. 

16.42 hra. 

SUPREME COURT (ENLARGEMENT 
OF CRIMINAL APPELLATE 

JURISDICTION, BILL 

SHRI A.. N. MULLA (Lucknow): 
move : 

"Tbat lite following amendments made 
by Rajya Sabbs in the Bill to enlarp 
tbe appellate jurlsdlctloll of tbe Supreme 
Court In rllPrd to criminal mattera, be 
taken into consldera !ion : 

EIIQCllfII Formulll 
1. Tbat at pap I, line I, for the 

\'lord "T\\entietb" tbe word 
"T"enty·first" be .ub I,tut,d. 

Clouse 1 

2. That at page I, :ine 4 lor the 
figute ~  the figure "1970" 
be subslilul.a." 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That the following amendm,nts made 
by Rajya Sabha in the Bill on enlarge 
the .ppellale jurisdiction of the Supreme 
Court in regard to crim,nal matters, be 
taken into consideration: 

Enacting formulo 

1. That tbe page I, line I. /or the 
Ihe word "T"eoll.lh" Ih ... Old 
"T .. enty·first" be sUb.IIIUI,d. 

ClanSt 1 
2. That at page I, line 4, It) the 

figure "1969" the figure "1970" 
be .ubst;tulcd," 

The mol ion wos adopt,d. 

En_Cling FO'mu a 

MR. DEPUTY SI'EA}';ER: The ques-
tion is: 

Page I, line 1,-
lor the word "Twentieth" Ite "ord 
"Twenty·first" be sIlbslltuted. 

The motion Was adopl('d. 

MR. DEPUTY· SPEAKER : The ques-
tion Is : 

Page I, line 4,-
/or tbe IIlure "1969". the filure "1970" 
be if.blllt.,ed. 

Tile _11011 W//8 adol'ted. 

SHRI A, N. MULLA : I move : 
"That the amendmenll made by Rajya 

Sabba in tbe Bill be aareed to." 

~ e followinl Members allO recorded their vote. : 
A. YES: Sarvashrl P. 00pal8ll, C. K. Cblkrapani 8IId J. B. Sinab. 
NOES: Sbri Kikar Sinlb. 
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MR. DEPUTY-SPEAKER: The quca-

lioo is : 
"That Ihe amendments made by Rajya 

Sabha In the Bill be agrec.1 10." 

The mOl/on .. as adopud. 

16-47 bu. 

CONSTITUTION (AMENDMENT) BILL 

(Amendmellt vf article. 330 and 332) 
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